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:;..::nelhi -.thu'the leth day of November, 1999
,^^Ho..:W^Shri.K«ldiP. Slngh..Me»beT (j)

„„ ̂ .-Om -Prakash S/o Sh. Panni Lai
Hoti Lai S/o Shri Ganda Lai

jijay Xul"ar...S/.Q.,ShrUKi.shanJ.a! ^
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4  -Ram Chandar S/o Shri Santi
Arun Kumar S/o Shri Li la Ram

1. Bhaskar Bhard^aX pro. counael lor Shri krun Bhard.a.
Counsel for the applicants.

.Applicants

1.

2.

Versus

{ ■

^ : jinoyees X?:te'insuranoe Corporation,
.  Katla Road,

f' New Delhi-2. .

Jmpforees State Insurance Corporation,
.^Hospital, Sector-24,HQ. Respondents
Noida (UP,) • •

By.Advocate Shri G.H. Nayar.
nonPRfORAL)

sif
-  n...rcl the learned counsel for the parties.

in this case the applicants have prayed that they
lay .not,he terminated and their services may he regularised,

3  The learned counsel for the respondents states that
rhey will maintain the status ,uo and he has also clar.fled
that they are giving work to the applicants on occasional
basis and they are prepared tomaintain the same.

4. in view of the above, the 0.,A. is disposed of in
I ,
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2iven by the respondents that
,ieo.. af_ .tbe._.»nder.tau>ng .ppUoants and
,„iU „ occasional basis. U

-'°"tr trip.Uoants aboold be gWen
thpr directed that there is

■  "e :eer treshers and outsiders .heneyer therepreference .over 1. ^

ne.ed ...for work. -
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